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J   U  D  G    M   E  N   T 

  The prosecution case, inter-alia, in brief, is that informant Krishna 

Saikia lodged an ejahar ( Ext.6) in the Tezpur PS, alleging that on 05-03-2014, at 

about 1 p.m., while he was doing traffic duty at Tribeni traffic Point, the riders of 

their motor cycles, bearing Nos. AS-12 K /0830 and AS 12 D/1843, were driving 

the motorcycles from Jaymati Pathar, he then, stopped the motorcycles and 

checked its documents, but the riders of the motorcycles could not show the 

documents. Then, he started to write MV cases. Then the riders of the 

motorcycles , namely, Jintu Bora, Nabin Karmakar and Upen Tanti assaulted him, 

torn out his wearing uniform and by felling down, pressed in the neck with intent 

to kill him, and took Rs.1,000/-  from his purse.  

      

2.  On the basis of the aforesaid ejahar, the Officer-in-Charge of 

Tezpur PS registered a case, being Tezpur PS Case No.250/14, u/s 

341/325/307/333/387 of IPC. During the period of investigation, the injured was 

sent for medical examination.  After conclusion of investigation, the Investigating 

Officer submitted the Charge sheet against the accused u/s 

341/323/307/333/387 of IPC.  

 

3.  After appearance of the accused persons, the learned Chief 

Judicial Magistrate, Sonitpur, Tezpur, committed the case to the learned Sessions 

Judge, Sonitpur, Tezpur and thereafter, the case was made over to this Court for 

disposal. Accordingly, this Court took up the trial of the case. Considering the 

materials available on case record and case diary, the charges were framed 

against the accused persons under Sections 341/323/307/333/387/34 of IPC. 

Then the contents of charges were read over and explained to the accused 

persons, to which the accused persons pleaded not guilty and claimed to be 

tried.  

 

4.  In order to bring home the charges, the prosecution has examined 

as many as 9 (nine) PWs including the informant-cum-the injured. Then, the 

accused persons have been examined u/s 313 CrPC. The pleas of the accused 
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persons are of total denial and they have also examined one witness in their 

defence.   

 

5.    Points for determination : 

 

(1) Whether the accused persons, on 05-03-2014, at about 1 

p.m., (noon) at Tribeni Police Point of Tezpur town, under Tezpur Police 

Station, in furtherance of common intention, wrongfully restrained Sri 

Krishna Saikia and thereby committed an offence u/s 341/34 of IPC  ? 

 

(2) Whether the accused persons, on or about the same day, 

time and place, in furtherance of common intention, voluntarily caused 

hurt to Krishna Saikia and thereby committed an offence u/s 323/34 of 

IPC  ? 

(3) Whether the accused persons, on or about the same day, 

time and place, in furtherance of common intention, did an act, namely, 

(wrapping the neck), with such intention (or knowledge), and under such 

circumstances, that, if, by that act, the accused have caused the death of 

said Krishna Saikia, the accused would have been guilty of murder, and 

thereby committed an offence u/s 307/34 of IPC  ? 

 

(4) Whether the accused persons, on or about the same day, 

time and place, in furtherance of common intention, voluntarily caused 

hurt to one Krishna Saikia, a public servant ( Traffic Police), in the 

discharge of his duties as such a public servant [( or with intent to 

prevent or deter that person) ( or any other public servant) from 

discharging his duties as such a public servant)] ( or consequence of 

anything done or attempted to be done by that person in that lawful 

discharge of his duty as a public servant) (caused grievous hurt or 

attempted to murder) and thereby committed an offence u/s 333/34 of 

IPC  ? 
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(5) Whether the accused persons, on or about the same day, 

time and place, in furtherance of common intention, put Krishna Saikia in 

fear of death ( or grievous hut) to him and thereby dishonestly induced 

said victim to deliver the property (Rs.1,000/-) and documents and 

thereby committed an offence u/s 387/34 of IPC  ? 

 

Discussions, Decision and reasons thereof :- 

 

6.  I have carefully perused the evidence and the materials available 

on the case record. Heard arguments of both sides. Now, let us examine the 

evidence of the PWs to decide the case at hand.  

 
7.  PW-1, Gaurab Saikia, son of the informant, stated that he knows 

the accused persons. On the date of occurrence, his father Krishna Saikia was 

doing traffic duty at Tribeni Police Point. On the day of occurrence, at about 1-30 

p.m., he after handing over the bike to his father, wanted to come back home on 

foot. Just after he leaving the Tribeni Police Point, the accused persons started 

pulling his father near the Tribeni Police Point. He resisted the accused persons, 

but failed. Two accused persons caught hold his father and one accused person 

caught hold in the neck and he was fell down. The accused who fell down his 

father, kicked his father. Accused Jintu Bora pressed in the neck of his father and 

also kicked him (under objection). The other two accused persons took away the 

money bag of his father. There was money, licence and other articles in the 

money bag. His father sustained injury in the chest, stomach and neck. 

Thereafter, police personnel arriving at the place of occurrence, took away the 

accused persons. For this, his father lodged an ejahar. Police seized one motor 

cycle belonging to the accused persons and took his signature thereon. Ext.1 is 

the seizure list and Ext. 1(1) is his signature thereon. Police recorded his 

statement through the court. Ext.2 is his statement and Ext. 2(1) is his signature 

thereon.  

 

8.  PW-2, Anjan Saikia, stated that he knows the accused persons. At 

the time of occurrence, he was at Kamar Chuburi. One boy informed him that 
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there was an assault in between police and public. He rushed to the place of 

occurrence and saw that some people were pushing and kicking police 

personnel. He going nearer to the place of occurrence, saw that the police 

personnel was his elder brother. At that time, his elder brother was doing duty as 

traffic police. The accused persons present today in the dock assaulted his elder 

brother. He resisted the accused persons, but failed. At that time, other police 

personnel arrived there and resisted the assault. Due to discharge of stool by his 

elder brother, police took him to his home to change his clothes and took away 

the said boys to the police station. His elder brother sustained injury in the chest. 

Police recorded his statement through the Court. Ext. 3 is his statement and Ext. 

3(1) and 3(2) are his signatures thereon. 

 

 9.  PW-3, Palash Saikia, stated that he saw the accused person on 

05-03-2014, at Tribeni Hall and then could identify the accused persons. On 05-

03-2014, at about 12-30 / 1 p.m., the accused persons were assaulting the 

police personnel. At that time, he was coming towards Tezpur town from 

Chandmari area. The accused person was dragging a police personnel on the 

ground through the road of Jaymati Pathar near the Masjid road. One accused 

pressed in the neck of the police personnel and took him towards the traffic 

point. The accused persons assaulted the police personnel near the traffic point 

also. The public resisted the accused persons, but failed. The name of the said 

police personnel is Krishna Saikia. After a while, police arrived there and took 

away the accused persons. The injured was taken to his residence to change his 

clothes. Police recorded his statement through the Court. Ext. 4 is his statement 

and Ext. 4(1) is his signature thereon.  

 

10.  PW-4, Dr. Sudhanya Kalita (MO), stated that on 05-03-2014, he 

was in his Chamber located at Baraholia and on that day, Mr. Krishna Saikia, 

aged 55 years, male attended for injury on the right side of the chest and 

abdomen. On examination, he found tenderness present over chest and 

abdomen. X-ray was done. No external injury, only tenderness present.  
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  Impression :  the injury is simple, fresh and caused by blunt 

weapon.  

  Ext.5 is the medical certificate submitted by him and Ext. 5(1) is 

his signature.  

 

11.  PW-5, Bhagaban Deka, ASI of Police, stated that on 05-03-2014, 

he was serving as Traffic ASI. On the day of occurrence, he was at Tezpur Traffic 

Office. On the day of occurrence, from Tribeni Police Point informed that some 

boys were dragging and assaulting one Havildar. Then, he rushed to the place of 

occurrence with other staff and reaching at the place of occurrence, saw some 

boys were dragging Havildar Krishna Saikia. At that time, Tezpur TSI arrived at 

the place of occurrence and he heard that the TSI apprehended three boys. 

Police seized two motorcycles and some documents, relating to the motorcycles 

brought by the said boys and took his signatures thereon. Ext. 1 is the seizure 

list and Ext. 1(1) is his signature thereon. The apprehended boys are present 

today in the dock.  

 

12.  PW-6, Krishna Saikia, Head Constable, Traffic Branch, Tezpur –

cum- injured person, stated that he saw the accused persons on the date of 

occurrence. On 05-03-2014, he was doing traffic duty at Tribeni Police Point 

since 8 a.m. He was checking the vehicles at that time and took steps on those 

who did not use helmet. At about 1 p.m., he saw two boys riding their bikes 

from Jaymati Pathar side and the said riders not having used helmet, he stopped 

them. The bike riders stopped their bikes and he then checked and found the 

riders not having used helmet and then he registered case and asked the riders 

to use helmet in future. After some time, his son Gaurav Saikia coming in a bike 

there, handed over the bike to him and he then asked Gaurav to go. While his 

son brought out the key, the accused persons made attempt to snatch away the 

key. He then, wanted to go towards Jaymati Pathar and then the accused 

persons caught hold in his hand, brought him to the Police Point, and accused 

Jintu Bora pressed in his neck and fell down him and the other two accused 

persons kicked in the chest and stomach and gave fist on him. Due to assault by 

the accused persons, he discharged stool. His wearing uniform, was torn out. 
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The public rescued him. The police personnel arriving at the place of occurrence, 

sent him to his residence to change his clothes and thereafter, called him to the 

police station. He thereafter, lodged the ejahar. Police sent him to doctor for 

medical treatment. Ext. 6 is the ejahar and Ext.6(1) is his signature thereon.  

 
13.  PW-7, Prasanata Das, a police constable, stated that on 05-03-

2014, he was serving at Traffic Branch at Tezpur Police Station. On the date of 

occurrence, he was on duty at Tribeni Police Point. His duty was to give signal 

the traffic. At that time, some boys came riding a motor cycle. Krishna Saikia, 

Havildar, on duty stopped the bike riders and demanded the documents from its 

riders and Krishna Saikia wanted to register a non-FIR case. Then, there was 

hulla and then Krishna Saikia was assaulted, pushed and fell down there. The 

accused persons, who were apprehended by the police were the accused, 

assaulting Krishna Saikia. Police seized the said bike and he put his signature on 

Ext. 3 as Ext. 3(1).  

 
14.  PW-8, Jitumoni Deka, SI of Police, stated that on 05-03-2014, he 

was posted at Tezpur PS and working as Town SI. On that day, one Sri Krishna 

Sakia, constable of Tezpur Traffic Branch, lodged an ejahar before the Tezpur 

PS. On receiving the ejahar, the Officer-in-charge, registered a case and he was 

entrusted to conduct the investigation. Three accused persons, namely, Jintu 

Bora, Nabin Karmakar and Upen Tanti, who were brought by the public from the 

place of occurrence, i.e. at Tribeni Police Point, after interrogation, he arrested 

the accused persons. He sent the injured person Krishna Saikia to the hospital 

for medical treatment. Thereafter, he visited the place of occurrence, seized two 

nos. of motorcycles from the place of occurrence, belonging to the accused 

persons, drew up a sketch map of the place of occurrence, recorded the 

statements of the witnesses, and out of which, three persons were produced 

before the Court for recording their statements u/s 164 CrPC. He has collected 

the medical report of the injured person Krishna Saikia. After completion of the 

investigation, he submitted the charge-sheet u/s 341/323/307/333/387 of IPC 

against the above named three accused persons. Ext.1 (4) his signature in Ext.1, 

the seizure list. Ext.7 is the sketch map of the place of occurrence and Ext.7(1) is 
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his signature thereon. Ext.8 is the charge-sheet and Ext.8(1) is his signature 

thereon.  

 

15.  PW-9, Dr. Bibha Noni Keot, (MO) stated that on 05-03-2014, she 

was working as Sr. M&HO at Kanaklata Civil Hospital, Tezpur. On that day, at 2-

50 p.m., she examined Head Constable Sri Krishna Saikia, aged 53 years, male, 

son of Late Rukheswar Saikia, of Hazarapar, Tezpur, with reference to Tezpur 

PS, GD Entry No. Nil, dated 05-03-2014, who was escorted and identified by UBC 

698 D. Saikia of Tezpur PS. 

 

 On examination, she found as follows :  

 

INJURIES :  

(1) Abrasion present, right hand and left forearm.  

(2) Tenderness present right side of chest.  

 

Patient was advised and discharged and referred to Surgery OPDS 

for further investigation and treatment. Ext.9 is the Injury Report and Ext.9(1) is 

her signature.  

 

16.  DW-1, Uttam Kr. Koch, stated that he knows the accused Jintu 

Bora by name and knows the other accused persons from the date of 

occurrence. On 05-03-2014, at about 2 p.m., he was in his Electronic Shop, 

located at Tribeni Police Point. At that time, he saw people gathered at the 

Tribeni Police Point and then, he went to the Tribeni Police Point and saw that 

traffic police Krishna Saikia was checking the documents of the bikes belonging 

to the accused persons. The accused persons showed the documents as 

demanded by Krishna Saikia, even then, Krishna Saikia demanded Rs.300/- from 

the accused persons. Then, public asked the accused persons not to give money 

to Krishna Saikia. Thereafter, there was pulling - pushing, altercation between 

public and traffic police. The accused persons, thereafter, came to the police 

station and then, they were apprehended. The accused persons did not do 

anything against the traffic police nor obstructed his traffic duty.  
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17.  Attempt to murder u/s 307 /34 IPC  

 

 In order to constitute an offence u/s 307 IPC, the prosecution 

must  prove :  

   

(i) That the accused did an act ;  

(ii) That the act was done with intention or knowledge and 

under such circumstances to cause a bodily injury as the 

accused knew to be likely to clause death or that such 

bodily injury was in the ordinary course of nature to 

cause death, or that the accused attempted to cause 

such death by doing an act known to him to be so 

imminently dangerous that it must in all probability cause 

death or such bodily injury as is likely to cause death ; 

and  

(iii) That the accused had no excuse for incurring the risk of 

causing such death or injury.  

 

18.   PW-6, Krishna Saikia, is the injured –cum- vital witness in the 

present case. The deposition of PW-6 is that on 05-03-2014, while he was doing 

traffic duty at Tribeni traffic point, then he found the accused persons coming 

riding bikes without helmet, he stopped the accused persons and registered a 

non-FIR case and asked the accused persons to ride the bikes by using helmet. 

After a while, his son Gaurab Saikia attended there by riding a bike and handed 

over the bike to him.  He asked his son to go away. While his son Gaurab Saikia 

brought out the key of the bike, the accused persons wanted to snatch away the 

key and then, he proceeded towards Jaymati Pothar, then the accused persons 

caught hold him in the hands and dragged towards police point. Accused Jintu 

pressed in the neck and fell down and other two co-accused persons kicked him 

in the stomach and also gave fist blows on his person.  

 

During cross-examination, this PW-6 stated that there was no 

incident till his son Gaurab arrived at there.  
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   PW-1, Gaurab Saikia, son of the injured person, stated that on the 

day of occurrence, he handed over his bike to his father (PW-6) at Tribeni police 

point, he wanted to come back walking. At that time, the accused persons were 

pulling his father, he then resisted the accused persons, but failed. Out of the 

accused persons, two accused persons caught hold his father in the neck and 

one accused pressed in the neck and fell down. Accused Jintu Borah pressed in 

the neck of his father and also kicked.  

 

  In cross-examination, he stated that he knows accused Jintu 

Borah, but does not know the other two accused persons. While he reached the 

place of occurrence, accused Jintu Bora was holding in the neck of his father 

while his father was standing.  

 

  PW-2, Anjan Saikia, younger brother of the injured (PW-6), is a 

reported witness. Accused person was assaulting his elder brother (PW-6).  He 

obstructed them but failed. Then police arrived at the place of occurrence and 

obstructed the assault.  

 

  The deposition of PW-3 is that at the relevant time, while he was 

going towards Chandmari from Tezpur town, he saw the three boys, out of 

three, two boys dragging the injured (PW-6) by holing in the hands and one boy 

by pressing in the neck took away towards the traffic point. At the traffic point 

also, the accused persons assaulted the injured.  

 

  PW-5, traffic ASI, stated that while he arrived at the place of 

occurrence, so some boys dragging Hav. Krishna Saikia.  

 

  PW-7, a police constable, who was also on duty, at the relevant 

time, at Tribeni traffic point, stated that at the relevant time, while some boys 

came riding a motorcycle, Hav. Krishna Saikia stopped them and demanded the 

documents relating to the bike from them and wanted to register a non-FIR 

case. Then, there was hulla and Krishna Saikia was pulled and pushed. As a 
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result, he fell down. The accused person who was arrested, assaulting Krishna 

Saikia 

 

  MO (PW-4) found simple injury, fresh which was caused by blunt 

weapon, on the injured person Krishna Saikia (PW-6). That the injury that 

injured Krishna Saikia sustained does not indicate that the accused person 

assaulted him (PW-6) with an intent to kill him. Moreover, there is no direct 

evidence that the accused persons assaulted PW-6 intending to kill him. Thus, it 

appears that there is no ingredients of offence u/s 307/34 IPC.  

 
Offence u/s 323/34 IPC 

 

19.  PW-6, Krishna Saikia, the injured, stated that on the day of 

occurrence, the accused persons dragged him by holding in the hands and the 

accused person Jintu Borah pressed in the neck and other two co-accused 

persons kicked in the stomach and gave fist blows.  

 

  This PW-1 subjected to grilling cross-examination by the defence, 

but the material portion of his evidence remained intact.  

 

  MO (PW-4) has fully supported the injury sustained by the injured 

Krishna Saikia, who after examination, found tenderness present over chest and 

abdomen of the injured Krishna Saikia (PW-6).  

   

  From the evidence of PW-6 and PW-4, it is clearly established that 

accused persons voluntarily caused hurt to Krishna Saikia (PW-6). According to 

the MO, the injury was simple, fresh and caused by blunt weapon.  

 
Offence u/s 333/34 IPC 

 

  To constitute an offence u/s 333 IPC, the prosecution must    

prove –  

  (a) that the accused voluntarily caused grievous hurt ;  
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  (b) that the person so hurt was a public servant and  

 

  (c) that such public servant was then discharging his duty or that 

the accused did so with intent to prevent or deter such public servant or any 

other public servant from discharging his duty, or the accused did so in 

consequence of something done or attempted to be done by such public servant 

in the lawful discharge of his duty. 

 

20.  The deposition of Krishna Saikia (PW-6) is that on the day of 

occurrence, i.e. 05-03-2014, about about 1 p.m., while he was doing traffic duty, 

at Tribeni Police Point, the accused persons came riding a bike without helmet, 

then he stopped them and on checking found then not having used helmet, then 

he registered a non-FIR case and asked the accused persons to ride bike using 

helmet in future. After a while, his on Gaurab came there by riding a bike and 

handed over the bike to him, while his son Gaurab brought out the key, the 

accused persons attempted to snatch away the key.  

 

  From the above evidence of PW-6, it is seen that two incidents 

happened on the day of occurrence. According to PW-6, in the first incident, he 

found the accused persons came riding the motorcycle without using helmet, he 

then registered a non–FIR case against the accused persons, asking them to ride 

motorcycle using helmet in future. The second part of incident was that his son 

Gaurab while handing over the bike to him, brought out the key and at that time, 

the accused persons made attempt to snatch away the key from him. PW-6 then, 

wanted to go towards Jaymati Patyhar and at that time, the accused persons 

caught hold in the hands, brought him to the traffic point and assaulted him. As 

a result, he discharged stool and his uniform was also torn out. Thus, the 

evidence of PW-6 shows that in the 1st incident, there was no assault, but there 

was assault in the 2nd incident.  

 

  PW-7, a Police Constable, who was at the relevant time doing 

duty along with Krishna Saikia (PW-6) at Tribeni Police Point, is the most vital 

witness in this case. His specific deposition is that some boys came riding a 



 

 

13 

 

motorcycle then PW-6 stopped the bike riders and demanded the documents 

relating to the bike and registered a non-FIR case. Then, there was a hulla and 

PW-6 was assaulted.  

  

  Thus, the testimony of PW-7 does not support at all the 

subsequent part of the incident, that is, the snatching away the bike key from 

Gaurab Saikia and then, assaulting Krishna Saiikia. According to PW-7, when PW-

6 wanted to register a non –FIR case, there was hulla and PW-6 was assaulted 

but this PW-7 could not specifically state as to whether the accused persons 

assaulted PW-6. 

 

  The testimony of DW-1 is that PW-6 demanded Rs.300/- from the 

accused persons in spite of their showing the documents relating to the 

motorcycle, then there was pulling and pushing, altercation between public and 

the traffic. This piece of evidence of DW-1 could not be thrown away as because 

PW-7 also stated that there was hulla when PW-6 started to register a non-FIR 

case against the accused persons.  

 

  PW-6 stated that the incident took place when the accused 

persons made attempt to snatch away the bike key from the hands of his son 

Gaurab, whereas, PW-1 Gaurab was totally silent to the fact of snatching away 

the bike key from him. PW-1 also did not state anything that his father had to 

discharge stool and his wearing uniform was torn out. PW-6 further stated that 

public rescued him, whereas PW-2 stated that police obstructed the assault. 

According to PW-2, brother of Krishna Saikia, some people were pulling and 

kicking PW-6, but his PW-2 could not directly say that the accused persons 

assaulted PW-6.  

 

  That apart, from the evidence on record, it is seen that Krishna 

Saikia (PW-6) sustained simple injury when there was a hulla between public and 

police where the accused persons were also present, but there is no clear cut 

evidence that the accused persons assaulted PW-6 Krishna Saikia, and thereby 

prevented him in discharge of his public duty.  
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  PW-3, Palash Saikia, who claims to be an eye witness of the 

occurrence, has simply narrated as to how Krishna Saikia (PW-6) was assaulted 

without naming the names of any of the accused persons. According to him, 

accused dragged Krishna Saikia to the road, whereas, Krishna Saikia in his 

deposition nowhere stated that the accused persons dragged him through the 

road. He stated that one accused person pressed in the neck of Krishna Saikia, 

but he could not identify the said accused person. He could not say as to what 

the other accused persons did, so his evidence is not believable at all.  

 
Offence u/s 341/34 IPC – Wrongful restraint 

 

21.  PW-6 Krishna Saikia stated that on 05-03-2014, at about 1 p.m., 

he was doing traffic duty at Tribeni police point, at that time, he found the 

accused persons riding motorcycle without using helmet and he then, registered 

a non-FIR case. After a while, his son Gaurab came there and handed over him 

the bike and when he brought out the key, then the accused persons made 

attempt to snatch away the key and there was a marpit.  

 

  Thus, from the above testimony of Krishna Saikia, it is seen that 

there was no wrongful restraint to him by the accused persons. The other 

witnesses from PW-1 to PW-7 also do not support at all the allegation of 

wrongful restraint to Krishna Saikia by the accused persons. So, no case is made 

out u/s 341/34 IPC.  

 
Offence u/s 387/34  IPC – of grievous hurt, committing extortion 

 

22.  In the present case, Krishna Saikia (PW-6) is the alleged victim of 

extortion, but this PW-6 in his deposition nowhere uttered a single word that the 

accuse persons extorted anything from him.  
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  PWs, 1,2,3,5 and 7 also did not state anything that the accused 

persons extorted anything from Krishna Saikia and caused grievous hurt to him. 

Thus, it appears that there is no ingredients u/s 387/34 IPC.  

 
23.    In view of the above discussions and considering all aspects, I hold 

that the prosecution has proved the case u/s 323/34 IPC against the accused 

persons, beyond all reasonable doubt, but has failed to prove the case u/s 

341/307/333/387/34 IPC against the accused persons, beyond all reasonable doubt.  

 Hence, I convict the accused persons under Section 323/34 IPC and acquit them 

from the other charges.  

 

   Considering the facts and circumstances of the case, it is held that the 

accused persons are not entitled to get the benefit of the provisions of law.  

 

   I have heard the accused /convicts on the point of sentence in view 

of the provision of Section 235(2) of CrPC. The accused/convicts submit that they are 

financially very poor having their old parents to look after.  Hence, they pray to treat 

them leniently.  

   

   Considering the nature of the offence and also considering the 

circumstances of the accused/convicts, I sentence the accused / convicts to pay a 

fine of Rs.700/- (rupees seven hundred) only each, in default, to suffer SI for 20 

(twenty) days.  

   

  The bail bonds stand cancelled.  

 

  The seized articles, if any, be given to the original owner in due 

course of time.  

 

  Furnish a free copy of the judgment to the accused/convicts u/s 363 

(1) of CrPC.  
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24.   Send a copy of the judgment to the learned District Magistrate, 

Sonitpur, Tezpur, as per Section 365 of CrPC.  

 

25.    The case is disposed of accordingly.  

 

           Given under my hand and seal of this Court on this day, the 24th 

day of September, 2015.  

(P.C. Kalita) 
Assistant Sessions Judge, 

Sonitpur : Tezpur. 
Dictated and corrected by me. 

  

(P.C. Kalita) 
Assistant Sessions Judge, 
Sonitpur : Tezpur. 
 
Dictation taken and  
transcribed by me : 
 
       
(J. K. Muru) 
Steno.**** 
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A  P  P   E   N  D   I   X 
 

 
Prosecution witnesses : 
 

PW-1     :   Sri Gaurab Saikia 
 PW-2     :   Sri Anjan Saikia 
 PW-3     :   Sri Palash Saikia 

PW-4     :   Dr. Sudhanya Kalita, MO 
PW-5     :   Sri Bhagaban Deka, ASI 
PW-6     :   Sri Krishna Saikia 
PW-7     :   Sri Prasanta Das 
PW-8     :   Sri Jitumoni Deka, IO 
PW-9     :   Dr. (Mrs.) Bibha Noni Keot, MO 

 
Defence Witness    :  
 

DW-1     :   Sri Uttam Kr. Koch 
  
 
Court Witness    : Nil 
  
 
Prosecution Exhibits   :   
   
 
  Ext.1    :   Seizure list 

Ext.2    :   Statement u/s 164 CrPC  
Ext.3    :   Statement u/s 164 CrPC 
Ext.4    :   Statement u/s 164 CrPC 
Ext.5    :   Injury report 

  Ext.6    :   Ejahar 
  Ext.7    :   Sketch map 
  Ext.8   :   Charge-sheet 

Ext.9    :   Injury report 
 
 
   
Material  Exhibits    : Nil 
  
Defence Exhibit    : Nil 
 
Court Exhibit    : Nil 
 
Exhibit produced by witness  :  Nil 
  

 
(P.C. Kalita) 

Assistant Sessions Judge, 
Sonitpur : Tezpur 


